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under the Postal Engineering Depart-ient 

(bei-q aggrieved J.y the o ne r under 

Anne>u,re-6 dated 234,2003 rejecting his 

grievances for regularisatior, in Gr,D post) 

has filed this Original Application under 

section J.9 of the Administrative Trizn 

Act,1$5 with a prayer to quash U. 

order (of rejection) and for a , 

to the Respondents to reularise him ir.  

Gr,D post with 1l ccmsequential service 

benefits, 

2, 	It is the case of the Applicant 

that or I$.e,l$,Iespondents had 

the Applicant to appear in an interview 

fixed to Joe hell on 19.9.1998 for the ot 
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adv rtisernent on 21,.'27, 11 l99 for Uë:;a 

vacancies.Iiowever,on 04,07,2000,the Applicant 

was en!a!ed as unskilled labourer under the 

Respondent No.4 and despite of his lone 

continuance, on casual basis, no steps were 

taken to reçularise him and in the said 

premises,he made representation to his 

authoritie5,ThO!Jh the local office recommended 

his case, it did not yield any fniitñil 

result and ultimately, his prayer for 

re1arisatiOn having been rejected,he has 

filed this Original Applicatio' with the 

aforesaid prayer, 

3. 	By filing a counter,it was disclosed 

by the Respondents that the interview(where 

the Applicant appeared) was,ultimately, 

cancelled, due to administrative reason and 

though the Applicant was eria!ed,on casual 

basis ,since he did not fulfil the standinç 

orders (of the DOP&T) for reularisation 

o r for con fe rment of tempo ra ry statu s;hi s 

!rievances were turned down under Anne,ure-6 

dated 2$,4,2003,It has, the refo re, been prayed 

by the Respondents that since the Applicant 

has no legal right to claim reularisation,thi5 

O.A. is liable to be dismissed, 

4 0 	Heard Mr.D,P.Dhalsamant,learned 

coursel appearing for the Applicant and. 

Mr.,Dash,learned Additional Standin! Counsel 

appeari-g for the Respondents and pe31sed the 

materials placed on record. 

5. 	Learned counsel for the Applicnt,ir 

SUp)Ort of his case,has suittec1 that sinc 
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the applicant has been ena!ed on casual 

basis, followed by interview,it is sufficient 

to hold that his continuance was regular 

and,therefore,he is entitled to continue 

on reu1ar ,asis.Learned Additional standin! 

Counsel in support of the contentions made 

i the cOurter has hi!hli!hted that the 

interview whjh was conducted was subsequently 

cacelled and the applicant was ea!ed on 

casual basis for carrying out certain 

coitracthal work and he had performed his 

duty only for few days i.e. 24 days in the 

year 2000; 53 days in 2001, 60 days in 2002 

and 50 days in the year 2003 and,therefoxe, 

he has no subsisting ri!ht to claim any 

re!ula risatio. y  Telyinç on the Gove r en t 

of India instruction(for conferment of 

temporary staths and reu1arisation of 

casual workers)Leated Additional Stancin 

Counsel has submitted that since on examina-

tion it was found that the App1ica'-t is not 

Coffing within the jrgredier'ts for 1ein 

conferred with temporary statu s/re!ul a rj satjon 

his case was rightly tur"ed down and, as such, 

he has no case for requ1arisatjon. 

6. 	After hearing learned counsel 

for both sides and on examination of the 

materials placed on record it is seen that 

the very en!a!ement of the applicant ever on 

casual basis was neither throu!h any 

interview nor out of any merit competition. 

Merely because he had performed the duties 

casually for some time,he cannot claim 

reularistion;rnore so when he is not comin!j_ 
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within the purview of the inqre.iertS of 

the circular (for reu1arisation)i53Ued 

y the DOP&T of Government of Irdiao  

u rther, it is seer that the interview, in 

question,has beev- ccelled ly t: 

RespordertS due to arninistrativ 

hich they can always do at any time. 

7 	In the above view of the matte z, 

there are no merit in this caswhich is 

acCordin!ly dismissed.NO costs, 

(Mana 	Mohanty) 
}1em1e r( dicial) 
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